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J 17.3.054 Present: Hon* ble Mr.Justice b.alvaragan,
| Vice-Chairman.
Hon'ble Mr.K.V,Prahladan,
Memnber (A) ‘

- There was no representation for the
applicant on previous tow occasions,
- MreJdsLeSarkar, learned counsel for the
~ Respondent submits that he will inform
to Mr.2.Hai, learned counsl for the
_ appllcdnt. Post the matte r on 21 3 oa,

)
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im . ‘
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o - . . Administrative Meiber .
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been stated in the application properly.
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" CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH.
_ O.A.Nog. 321 of 2004.
DATE OF DECISION : 23.03.2005 -
Shri Jogendra Roay A ~ APPLICANT(S)
Md.Abdul Hai & Md. A. Hai ADVOCATE FOR THE
, . ~ APPLICANT(S)
-VERSUS -
, General Manager (P), N.F Railways & Ors. - RESPONDENT(S)
Mr.JL Sarkar, Railway Counsel ] ADVOCATE FOR THE
) _ ' RESPONDENT(S)

. THEHON’BLEMR. JUSTICE G. SIVARAIAN, VICE CHAIRMAN.

THE HON’BLEMR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers mayhbe allowed to see the judgment?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the judgment?

4. Whether the judgment is to be circulated to the other Benches?

Judgment delivered by-Hon’ble Vice-Chairman.

~\



CENTRAL %.DMINIS’I’L-{IE’E T&E iNAL' GU JWAHATI BENCH
Original Application Na.321 of 2004

* Date of Order: This, the 23rd Day of March, 2005,

HON’BLE MR JUSTICE G. SIVARAJAN, VICE-CHAIRMAN
HON’BLEMRK V PRAHLADAN, ADMINISTRATIVE MEMBER

Shri Jogendra Rey

-Son of Late Kari Roy

Resident of Village Nampur *

P.G: Nampur, P.8: Chok Machi

Dist: JQT&‘&?J" {Biuﬂ”\i

Presently working at Laopémi under

Chapa,rmuz{h ADN, ﬁgimaa .

Lumding. ' .....Applicant.

By Advocates Mr.Abdul Hai & Mr A Hai.
- Versus-
1. The General Manager (P)
N.F Railway, Maligaon
Guwahati - 11.

2. Divisional Engineer — I
NF Railway, Lumding-4.

3. Assistant Engineer
' N.F Railway, Jagiroad.

4. Divisional Railway Manager (P)
NF Railway, Lumding Division
Lumding. .. .. Respondents.

By Mr.J.L.Sarkar, counsel for the Railways.

ORDER (ORAL)

SIVARAJAN, JL.(V.Cy:

o The applicant is presently working as Keyman, Gang No.l5 in SSE

. (P.Way)/CPK under the Assistant Diﬁsionai Engineer, Jagiroad, N.F Railway. He has
| filed this application challenging the order dated 24.9.2064 (Aﬂnexure-ﬁ}). According
‘to the applicant, by the said order he has» not been givén all the reliefs which are

entitled to him.

h/
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2. We have heard Mr.A Hai, learned counsel for the applicant and also Mr. J.L.

Saxkar, leame§ counse! for the Railways. Mr. I. L. Sarkar submits that tﬁe applica.nrt_r
dia ﬁot' make any specific claim with supporting materials for the various t;eliefs
sought for in this application and that the reliefs which the applicant is entitled to have
already. been granted by Annexure — 4 order dated 24.9.2004.

3 We have considered the rival submissions. It would appear from the averments
made fn this application that the applicant has got some more grievances which have

not yet been redressed. Considering the said facts we direct the applicant to make a

detailed representation pointing out the reliefs which have been sought and not

granted by the reqmndents with supporting documents within a period of two weeks"
from today. If any such representation is filed, the concemed authority will consider
the same and pass appropriate orders within a period of two months thereafter

assigning specific reasons.

vy The application is disposed of as above. Applicant will produce a copy of this

order alongwith his representation to be filed as directed hereinabove before the

concerned authority for compliance.

f - 2
(K.VPRAHLADAN) . , ‘ ( GSIVARAJAN)

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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increment/arrear salary done and release of 0.T. which have b;éyf

AT GUWAHATI.

sri Jogendra ROy

~Versuge=

General Manager (P ),
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BEFORE THE CENTRAL ADMINISTRATIUE-TREBUNAL GAUHATI BENCH

s s s e

\
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i

/2004 .

Applicant

N.F. Railway,Maligaon,Ghy-1l... Respondents.

SYNOPSIS
Petition
Verification
‘Annexure-1 (Approval letter)

Amnexure-2 (Representation)

Amexure-3 (Order dt. 19.1.2004)

-

Annexure-4 (
Annexure- (Rejection order)
Annexure -5(Rep resentation )

Annexure-6 (Representation)

Relating to finalisation of seniority/xmpromotion/

been stopped.

- Pages 1 to 9
- Page 10

- Page 11

- Pages 12 to 14

- Pages 15 to 16

- Page 17
- Page 18
- Pege 19

Filed by:-

o » o'(
( A. Hai )2;42,@—4«
Advocate.

ot
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

7' GUWAHATI BENCH,GUWAHATL

ORIGINAL APPLICATION NO. 32-|_OF 2004
’ W&Qﬁ :
|

| SHRI JOGENDRA ROY,
! ' : Son of Late Kari Roy,resident of
| Village Némpur, P.O. Nampur, P.S.
“ Chok Machi,Disuict Samastipur
:‘ 4 | (Bihar), presently working at
' | | Laopani under Chaparmukh,
| - o AD.N., Jagiroad, Lamding.
l N | APPLICANT.
- VERSUS-
i | ,
1 The General Manager (P),

| v N.F.Railway, Maligaon,
Guwahai-11.
| 2. Divisional Engineer-L
1 | | | , N.F.Railway, Lamding-4
| 3. Assistant Engineer,
N.F.Railway, Jagiroad
;J .4'. Divisional Railway Manager (P),
|
";
|

@qﬂew@
165-12~-2-=4
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NFRalwsy,
Lamdmg Division, Lamding
N RESPONDENTS.

DETAILS OF THE CASE:

GPARTICULARS OF THE ORDER ETC.AGAINST

WHICH THE APPLICATION IS MADE :

This application is directed against the impugned
order/Notification dated 24.9.2004 issued by the Assistant Divisional

Engineer, N.F.Railway Jagiroad denying promotion, arvear salary,

increments on and from 1988 , O.T. Aliowance on and from 1995 and for

' stnpping of frequent transfer of the applicant from Jagiroad to other place

without any valid reasons..
(9)IURISDICTION ; |

The,Applicant declared that the Hon’ble Tribunal is the
appropriate foram for judicious adeﬁon :of the grievances of the

applicant.

(ﬂMM: ,_

The applicant declared that this application is filed within
the time limit prescribed for filing such{ apphcauon. |
(4) FACTS OF THE CASE : -
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(DThat the applicant bcgs to state that he was working
under the Assistant Enginecr, N.F.Railway, Jagiroad and subsequently he
has been transferred from Jagiroad to Laopani under the Divisional
Engincer D.E.(I), N.F.Railway.

(M) That the applicantbégs to state that he is duly qualified
for the promotion as Senior Grade in Group B and his promotion is due
on and from 1988. Though he has passed the suitability fest and Mate/K
man conducted by the Divisional Railway Manager (P), N.R.Railway, but
he has not been promoted. | | |

| A copy of the approval letter for promotion dated % 7.2%(;83
is annexed herewith and marked as Anﬁemc-l to this application.

(N That the applicant begs to state that on 3.3.2000 the
General Secretary, NF Railway Mazdoor Union, Pandu issued a
communication to the General Manager (Px NF Railway, Maligaon,
Guwahati for finalization of senioﬁty/prombﬁon/’mcmmcnt/mar salary
due and releasc of O.T. which have bcén stoppcd_’.-.

(IV)That the appﬁcamfbegs to state that he also submitted
several appeals/representations before the authorities to consider the case
of the applicant, but till today no action has been taken, and as such, this
application before your Lordships for _ﬁmmdﬁbn and for release of arrear

salaryfincrements and release of O.T. =

i
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A copy of the appeal/representation dated 9.4.2003 filed by
the :ipplicant is anncxed herewith and marked as Annexure-2 to this

application.

v That the applicant bogs to state that that against the
inaction of the Respondents, the peiiﬁonén#applicant approached this
Hon’ble Tribunal and this Hon’ble Tribunal by order dated 19.1.2004
diroctod the authority o dispose of the representation (Annexure-2) by
passingaspeakingandrcasonédorderwiﬂﬁnapcﬂodonmmﬂts.
Thercafter, the Respondent authority, ie., ﬂ:e Assistant Divisional
Engincer, N.F.Railway, Jagiroad by his Notification dated 24.9.2004

denied promotion/increments/arrear salary/O.T. on and from 1988 etc

A copy of the order dated 19.1.2004 and a copy of the

impugned order dated 24.9.2004 are annexed herewith and marked as

Annexures-3 and 4 to this application. "

N That.the applicaﬁt begs to state that on 3.3.2000 the
General Secretary of the N.F.Railway Mazdoor Union filed an
application before the General Manager (P), N.F.Railway , Maligaon
praying for finalisation of DAR Case framed against the applicant and the
applicant also filed an applicatibn on '1.8.2000 with a prayer for seiting

aside the entire process of major penalty but nothing has been done by the

~
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authority concerned tifl date, 5nd as such, Your Lordships may be pleased

to pass an order directing the concerned authority to sct aside the entire

process of major penalty. |
A copy of the application dated 3.3.2000 and a

copy of the application dated 1.8.2000 are annexed herewith and marked

as Anmexures-5 and 6 to this application.

(Vi) That the applicant begs to state that the applicant is the
seniormost person in the department and unless there is an exception
cirdumstance, no senior person is normally transferred. Moreover, the
“applicant is on the verge of retirement and that being so the applicant is
entitled to be treated in a fair way at the fag end of his service more so

when the transfer order is not made on premotion.

(VHI) That the applicant begs to state that the authority
concerned transferredthe applicant without any rhymend reason as some
interested agencies have been working behind the back of the applicant

for wrongful gain.

) That the applicant begs to statc that his eldest son is
working at Jagiroad in a very fow salary and the other one is suffering

from scrious discases and"}is!' .sucli 'me-a;;plicant went to Madras for
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treatment of his son. All the medical certificates shall be produced at the
time of hearing of this application if so advised.It needs to be mentioned

here that other children are studying at Jagiroad school nd for such study

if the applicant is transferred from Jagiroad to other place, there shall be a

great hardships and the academic interest of his children would be

seriously jeopardized, If at this stage, the applicant is at all required to
move, there shall be serious dislocation of existing set up and there would
be a great hardships on the part of the school going children of the

applicant.

X) That the applicant begs to state that in the facts and

circumstances stated above, the applicant is not in a position to move to

Laopani due to iliness of his wifc and as such, the applicant filed an

appeal/representation before the General Manager (P) NF Railway,
Maligaon on 9.4.2003 praying for reconsideration of his case for stay of

the transfer order and with a prayer for promotion, for releasc of the arrear

kalmy/incremem, but the same is lymg pending before the authoﬁty

concemed without any action. (Annexure-2).

X1) That the applicant begs to state that the respondents may be
directed not to transfer the applicant from Jagn'oad to other place without
any thyme and reason and on the ground of academic dislocation and

illness of the wifc of the applicant.
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(S)RELIEF SOUG! ONK; S :
(a) That the Railways Adminis&ation/authorily concerned

has been transferring the applicant frequently from Lamding to Jagiroad

and thereafter from Jagiroad to Laopani without any rhyme and reason
and has not paid the applicant the arrear saia:y/'mcremznthT and held up
promotion of the applicant on and from 1988 and as such your Lordships
may be pleased to pass order directing the authority to release the arrear
salary/OT/Increment and for promotion of the applicant which is due to
the applicant Non-consideration of the representation and inaction of the .
respondents in fulfilling the legitimate claim of the applicant are bad in
law, and as such, the impugned orders are liable to be set aside and
quashed for the ends of justice. - |

(b)For that if the unpugned orders are allowed to stand
fthcnthemmﬁﬂbcmﬁmpmﬁlelossmdinjmymmeappﬁcantatﬂwfag |
end of his service and to the minor school going children of the applicant
as they are in the midst of academic session and their examination is
approaching and his wife will suffer for waht of medical attention for no

fault of their own.

(6) For that the rejection of the legitimate claim of the

applicant is in violation of the principles of natural justice and the

~ procedure established by law and in violation of the provisions of Articles
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8
14 and 21 of the Constitution of Hovemyindia, and as such, the impugned

orders are liable to be set aside and quashed for the ends of justice.

(6) GROUND OF EXHAUSTION OF REMEDY, IF ANY :

The applicant has already ;ﬁled appeal/representation dated
9.4.2003 before the authority concerned claiming alteration/modification
and/or stay of the impugned transfer order and for release of arrear
salmy!O’I‘/fnmementfPromotion of the applicant on and from 1988 but the
authority concerned has rejected all the claims of the applicant by the
impugned orders under challenge and thus the applicant has cxhausted all
the remedies by filing appeal/reépresentation before the Respondents
concerned. |
(7) MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURTS :

The applicant declares that he has not filed any suit nor any

writ petition before any Court nor any such suit nor writ pefition is

pending anywhere.
(8) INTERIM ORDER PRAYED FOR:

Pending final disposal of the Original Application, this
Hon’ble Tribunal may be pleased to ‘stay the operation of the impugned

orders dated 24.9.2004 (ANNEXURE-4)

(9) RELIEF SOUGHTFOR :



It is, therefore, prayed that your Lordship may be pleased
to admit this application, call for the records .of the case, issue notice to
the Respondents to show cause as to why a direction should not be issued
to them directing them to modify/alter/cancel the impugned orders dated
24.9.2004 (Anncxure-4) and further prayed that thiv Hon’ble Tribunal
may be pleased to pass an order directing the Respondent authority to
promote the applicant to the next higher grade on and from 1988, to
release the amrear salary, OT allnwanceg, to grant increments etc. and the
apgﬁcém may be allowed to work at Jagiroad in his on'ginal post and
place setting aside the impugned orders and thereby paving the way to
' | complete the academic session and e#aminaﬁpns of the school going
children of the applicant and to take proper medical astention of the wife
of the applicant for the ends of justice. |

(10) PARTICULARS OF THE LP.O.
LPO.No.— 24 & 135772

Date— A4-12-24 _

Payable at - 4 .¢.=. g/.,ﬁ.,,t .
(1) LISTOFDOCUMENTS:

Asstateainmemdex.'-;f
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VERIFICATION
I, Shri Jogendra Roy, son of Late Karai Roy,presently

working at Jagiroad under Assistant Engineer, N.F Railway in the District
of Marigaon, Assam , aged about 56 vears , by profession as stated herein
above, do hereby verify that the statements made in this application are
true to my personal knowledge and belief .

1 sign this verification on this the 'S th day of October,

2004 ét Guwahati.

Jogerdie s
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T O,
The Genorel Hanager(P),
NoF .Roilway,ialigeon,
Gwata“*llo ‘
Dateds 9-‘-2061.

Sub)e AR -ppowmrmuuon tor gelease of
arcear 8aiary/0.T o/ AncLenents and £or

promotion oa and fxum 19088,

8irx,

| That your appuoant respectfully begs $0 atate
that he iso presantly uaxuag unger the Asgistant Engineer
of HeFeMallway, Jaquo-d and subsequently he hes beell
tcansiecred trom Jagu'ond to laogeni under e Divisiunal
gaginger, LoiE(d), m‘ RMailwey without any hyme and rouon

though he is going to be retired in the yeax 3008,

de That the nypuaant begs to state that he wes
duly yva:itied £.5 p:uoucn a8 55 Gangmen in Groyy B
nd his premotion is due on snd £rum 1968,

3 That the spplicant bega Lo state thet he has

submitred mmlv oppuu/mnnnuum. ot SO mnszor |

him to any intesior place and prayed £0K stay at .uguua '

tili his retiresent as nis wife is suffexing £Xom S il
133

old ags aileent and nia/S™%F | . csering trom verius

w
bj.,;f

discases asud as Mnmwm for the tred
of his son, lsmds&ouuatlm“m tuat the
avuthority concerned withart any m,u end reasdn «Dd
Qo2 o/ SRgLEDODLS/ B0 uhxx
end pramotion though the Genersl gecretsry, ¥ mmq '

without any besis nelad uwp his O
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Nazdoos Uniin, Pandu issved severel cummumiostions to the
Genegsh tamqeru').,!ﬁ' Hallway £.X Xeleese Of arxuel salarzy
of the a plicant s wall as O.T Jincromentsa ;nd pramction,
but nothiny hes been dobe ,.d the applicent is quite
senior in the gervice s;nd 13 o the verge Of setirumcat,
1D gosta. Cuse an enployes is transfesred wien promotion
18 (iven. In tho cusa Of the a, plicant there is nO
pramotion, yot mev. anq:Lnx cunicerngd translecced him
frequently in the fenote «reas uad «s sugh ,your hounour
may be plesscd to pass a0 oxder directing the conourned
authority to selesse tni due salax; i Ve e plicsnt
and 8130 Foledse the Uele/iNCIencDts «bd PRADILLGE WhiCH
is due to the appilicant ,otherwise, thaxe wiil .e
itsepacacle loss and injucy to the epplicent and his Zenily
membars will suffer irseparedly without any stiyme ebd
easuli,

4 Inat thias ey, e 4 43 £iled bonegide end Log the
interest ot justice, .

it Ls.Mim proyed that

Your Hobcur wmay be 5leased to inquire
Lpt.a' ti.e matter 40d after enQuiLy and
due veriticstion, your honour may be
plessed to release the assuvar sdlacy/
OsT o/ Lncrenenta/progotion which asrs due
to the epplicent,

ADd L£or this egt of kindness, the ayplicetiod as ia auty

bound ghall ave. ylbx.o
Yours feithfully,

. lamgding Divisioue
coatde,
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AN Copy to = o
‘ (1) Divisionsi Bongineef(d),
NP ialivay o lumdiog. ‘
, o
) Ansistent Engineer, NI Railwey,
Jagiroud,
(3) Livisicnei Reilwey Mens,eciV),
4P Wellwey, lumding Divis.on,
tannging i.o:..xnmuoa and
,,ocess.lk‘x actlion,
{ 5ri Jogendrs Ruy )
8/0 Mzh Koy
Presently w.rking et lLaopani
undsr Cheparmukh, A<DeNe,
Ceagirad,
lamding Divisiop. -
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CENTRAL ADMINISTRATIVE TRIBUNA:, GUWAHATI BENCH.
Original Application No.l2 of 2004.

o Date of Order : This, the 19th Day of January, 2004;

THE HON'BLE SHRI BHARAT BHUSHAN, JUDICIAL MEMBER,
s THE HON'BLE SHR1 K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

m;5¢ﬁ;;, Sri Jogendra Roy
l' B+ S/0 Late Kari Roy
Resident of village: Nampur
.P.O: Nampur, P.S:Chek Machi .
*..Bistrict: samastipur(Bihar)
Presently working at Laopani
under Chapurmukh
A.D.N., Jagiroad. Lumding. - . .

(L

. Applicant..

General Manager(P)
N.F.Railway, Maligaon
Guwahati-11l.

Divisional Engineer-1l
N.F.Rajlway, Lumding-4.

-

(53]
.

w

Assistant Engineer
P N.F.Raiwlay, Jagirocad.
" 4. Divisional Railway Manager(P) < e ——
N.F.Railway, Lumding Division_d
Lumding. , . ) . « « « Respondents.

e T

AT BHUSHAN, MEMBER(J):

iHeardﬂMd.Abdul Hai, learned counsel for the appliéant

and also 'ME;S.Songupta. learned Standing counsel for the

Railways. ' N ;

*

e

" The applicant ntates that he was’ working as Assistant

Engineer, N.F.Railway,l Jagiroad and subsegquently he was

transferred from Jagiroad to Laopani under the Divisional

ues that he

o By Advocate Md Abdul Hai. _ .;
1K
- .Versus - {

Engineer D.E.(1),

N.F.Railway‘

His "contention

was duly qualified for promotion as Senior G.

his

on

and from 1988.

. lD
in Group B and

The applicant

promotion was due
further contended that héthas passed the suitability test of

Mate & K/man conducted by the Divisional Railway Manager(P),

- " contd./2

e
L EQ‘WgyﬁT ' )
) » W j‘)/ ;L » . k:?’;»‘. z -
@}(y %

f e o e ey e e

!
|
z




SPT VR ("

Fo X L | e (37
/ '.','" . - 2 ¥4 v .',/ \
T . ,‘ .
« . N. E‘\f\lailway, but he had Enot . been promoted“iao tat.
./l-\..' to :"‘, .
777 4 Accdrding  to.. him, .on, '3 Hpd ;the; General bSocr t.ayn"
< ‘ :! YR M 1 fe e
v .. NP Railuay Mazdoor Uniom 'ﬁmdu iuuod ;8 comwut{ atiqn‘to ,
I{‘ ) \ v e gl o, ).~ .
fe s ‘ the Goncral Manager (P)., N. B ailway,,,naligaon, Gy hati on. s
"? ! r .‘l‘ - .
+ vy el . . . V‘ LI
) ‘. his bohalt for finalzzaz)ioq L 0f R semority/pﬁgg?;’}gr{/%,r (3“ <
' incrament arrear salary and of 0.T. whi b \ad, been . T F
S / v ww bt peena
_ A atoppod. The applicant cont n_ts 'that he submit..ted ae\(eral,..' y
" e (4"" , v w oy ,l; o oo 4 H
Y . ) appeah?'r:grountationl
his CQI.p but . till t.oday no uc: .
. "- . .- . 4 “.‘:’o
of ‘r.ho appeal/represenation dated 9.4.2003 ,;di.be. t,h,? y
. bplicant is Annexuro—z.' ' e Wb L e
/7—-—.-:_ . . ) DE TR | te t ,,, v e +
N in our view, the O.A. can be disposed  of at the
! . ' "‘!O, -
admission stage itself Dby giving directions to the
‘ ] ’t LA
respondents to consider the aforementioned'’ reprreaentation.‘
of th'e applicant at Annexure-z and dispose 1t oi by pasaing
s . 4
a speaking and reasoned order within a period ot two montha
from the date of receipt ot this order Loent 1.‘;1 Hat ot ‘
L S et HEP SN :_
[ " rhe O a‘“ca‘“ava‘ipora—srmmfnmy.
- - - —-»' »a——— - A e - ———
|' l . v t v' sd/mm(J) ' r |I'-\l'_
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C T T " office of the o

Assistnt Divisiongl Engincer ;)

. - Jaglizoedy RN

‘ . 1 ]

NO+GA/20 - 06 D& LY 09404 ey

™

)

rl Jogendra Roy, Keymen " {
\/:ndet SSE/P.WRy/CPK, 2
Sub 3. Complimece with Hon'ble Cat/GHY ordor 4ty 19, 1404 j
passd by the Hon'ble CAT/GHY in 'OWO,']Z/ZOO_C v }
t

|

|

)

This is to inform you that your sppeal/represontation
Atds 9.4, 03 .28 was montioned in-Hon'ble CAT/GHY's above ordor is

Howevor in cCompligmoce with Hon'ble CAT/GHY' g ordor it is
® infom you gs follows, : ' n

¥} you could not succed in sultability tost vido lettep HO.B/266 /2 /m1/
CPK/TID-277 dtd, 7/8,5, 04 ., , ' S
b) aArroar of salary for 10 days with effect from 20, 12498 to 29,'11,98
WX amoun ting &, 1576, 00 was paid to you through re
vide BR/NO.E/172 dtd. 15,7, 04 ,

C) Arrear of increment for the period L6999 o 15, 11,01 amoun ting
R 2074,00 wag paid to you vide regular salary bi1l (Period ending
156'24'01) vide BR/NO.E/526 dtd, 14, 2,01,

| _ | , A ¥
. _ ' Assistant visional mgi.noor| "

NeP. Railvay, Jagiroed. o

((g)) gfﬁ: (PL '. . for mgg\madon Ple asey
k&*'g; | (¢)Copy for acknowledgemnt. / |
a &’p ,' ‘ Assista ¢ DI.vis.tanal Engineep .

S ' | N'F’R‘il“'%Jwi.rom_ R

- e - e
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KU/C/IXD. . 03.03.2000

To

Tho Genersl Manager(Pr)
HeVoRallway,Maligron,
Guwahat i-11 .

subj~ Imriinate Aelay in finalisation of DAR case ,
frmmoA agalinst Sri Jogenira Roy,Keyman,Gang ND.15
under ESR(P.way) /J10, ' '

Refs. Major Memoranhm No.8/74/2MJ1D-103% At.19.11.98,

Near Sir, :
Your attentinn is Arawn to the above subjoct.

The staft concerned syl Jogendra W, Keyman 15Q unierx
BAR(P.Way) /JID was put unter susponsion froe 10.10.98 t» 19.11.98
followed by serving of s major momorendum 28 referred O ahoOve,

.Tho chspyies vas frmmed by AKN/JID and ho himsolf is the

Disciplinary Authority.

Although Sri Jogendra ROy was allowed to resumc duty
but his DAR crse mt yot finslised,

Horcover, the major momorandum issued by using clA form
e174C which had alresAy been abrojated by the Mnoinistratioo and
therefsre not sustainable in the eye Oof lawv.

You are therefrre requcstod to direct the appropriate
rthority to reqularien the suspens ion perint as abnve and the
memorandum in cnncerncA of 12,11,98 feauet by Sr.2EN/J1ID ba treaten
ns withArawn, trestins tho pordoA.rs ‘Auty’ as 4f no DAR caso in
pending mgainet Sri Jngondirs Roy, Keywman, due %o using ol&/withArawn/
AclapiAated fnrms, ‘ .

Hore you ¥{ll £ ako oarly eppropriate action to roliove
the steff from undue harassment,

Thenks, Lo Yours faithtully,

( K.C<ROY KARMAKER )
for GRUR2AL SECRET/RY.

Copy to 1~ o .
1. DR®/BAAMG fnr information & necessrry sction please.

2. Rr.AKN/JID for information and similer acti”sn pleaso,

fnr mm4: ECRETAMRY

Ne Feo RAILHAY MAZNOUR UXNION
PARDU

3. Branch Secretary/NFRMU/JID for information plcase.
\}.‘/staff concerneds . ,(51,2{,‘

. . =il
for GBQ%R&/QSE&E%)M

. ' N. Fo RAILWAY MAZDOOR UNION

M\/@;V"Sbw7 | - PANDU,

J
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To | - \6ﬂ

The Liviatonel Engingor-!
R.F,Ratlway, Lumding,

(Through Proper Chennel, )

Sub s« Mejor Penallty Nanorandum under Rule-B,1707-RI,
Ref 1e KIP Mo, E/74/2/310~4228 dt.19,7,2¢ by AEN/JDD,

Sir 4

’ While ackmouledging the receipt of AEN/JID 's NIP under

reference on 26,7,2000 1 heg to submit the follouing for favour of
our kind attentiorn and judicious sction plerse,

‘. 1 wae servad with a Memorandum for jmposition . of Major
Fanaltfies in a Form prescribed under R.8 of 1707-R. I. by AEN/JID
vice hie Mo, £/74/2/3ID-1035 dt 19, 11,98 uhich is {llegel sincs

with the Introduction of Rly, Servants (U&A) Rules. 1968 w.e, f.
01,10.68 and the S.Rules 1707<R.1. has been delated from the

tLstablishment Code and there is io Chegtar beyond XII {n the R.I.
nov. The NiP under refsrence has also Loen iseued under SRe9 under

Rule 1716 R.1. Instructions have basn issusd tias and again, not
to usa the cbtrolit forms 4n U AR casas as» thay ere bound to be
challenged being fllegal,

2, Copy of tha procoedings of the U AT enquiry ANs#XANE
has not baan givan to ma on the same day and svan till date,
3. The W...i’. has baen isnued without giving me & Notice

in terms of Ruls-10 of R.5(u&A) Rules,1968 followed by Rly. Bxig
B848d83 Soard 's latter dt,04,04,96 eccording to wnich on raceipt
o7 L.0.'s Raport the Disciplinary Authority has to study the sama
first ond foraulate his tentative views and forwerd the comeg
slong with the £.0's Report to the L., yiving hizm 15 taye time
80 that he may mcka an effactive raeprassntation ageinst the sane
if dosirnd after which the D.A., will pess his finsl orders,

In view of uhat have baan submitted shove your

Judicious honour will kindly sppreciate that e groes injusticae
is bgen mootsd to this poor staff of yours violeting the 1laid
down Tulas ant be grecious enough to poass necessary ordars satting
seldy ths antirs procass uithout any prejudice to dicida my fota
in eccordence with the lajd down rulws, '

1 am confident that ny prayar will raceive the
balanca of your end e favourable orders pasasd and for which ect
of your kindness 1 shall remain ever gretrful,

Mith dua ragaords,

Dato,01. 8, 2000, N - Yours faithfully,
Chapsroukh, B Je g rreles ‘*¢{cjy

( JOLLNORA ROY)

ey ilan under
SE{Pay)/CrK,

Copy,in sdvanca,to DAN/I/LIG for kind consideration.

( JOLENDRW RUY ) -

'c”hﬁ;x"’ ) ' . Xey Men undar
4@” SE(P-uay)/C K,



